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The 14™ August 2025

P.A.-1/V.M.(Salary & Allowances of Members)-05-06/2017-660—In exercise of
the powers conferred by the section 8 of the Bihar Legislature (Salary, Allowances and
Pension of Members) Act, 2006 (Act No. 16, 2006) (As amended from time to time), the
Governor of Bihar hereby makes the following Amendments in Bihar Legislature (Pay,
Allowances and Pension of Members) Rules, 2006 (as amended from time to time) :-

Bihar Legislature (Pay, Allowances and Pension of Members) (Amendment)
Rules, 2025

1. Short title and commencement-

(1)  These Rules may be called the Bihar Legislature (Pay, Allowances and
Pension of Members) (Amendment) Rules, 2025.

(2)  They shall come into force from the date of its publication in the official
gazzette.

2. Rule 14 of the said Rules, 2006 shall be substituted by the following:-

14. Telephone/Mobile/Internet allowance for Members:-

"From the date of notification of the Election Commission of India or the date of
commencement of the tenure whichever is earlier each Member shall be entitled to receive
38,300/- (Eight Thousand Three Hundred) allowance per month in total for
Telephone/Mobile/Internet facility for performing Parliamentary work. For this, the
Members will not be required to submit telephone/Mobile/Internet bills."

By order of the Governor of Bihar,
Rajesh Kumar,
Additional Secretary to Govt.
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